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- years {rom the &ste of issue and
besring interest at a rate not ex-

MR. CHAIBMAN The question 1s:

"mt thil House concurs with the
proposal of the Government of
Tamil Nadu to increase, under sub-
section (2) of section 6 of the
Tami] Nadu Co-operative Land
Development Banks Act, 1934
(Tamil Nadu Act X of 1934) the
maximum emount of the nummtu
given by that Government in res-
pect of the debentures issued - by
the Tamil Nadu Co-operative State
Land Development Bank - Limited,
upto a total value of Rs. 250 crores

- {Bupees two hundred and fifty
créres only) exclusive of such de-
bentures as the Bank may, from
~time to time, redeem, such deben-
tureg being issued for periods not
- exceeding in any case, 25 years
from the date of issue and bearing
interest &t a rate not exceeding the
rate of interest approved by the

. Reserve Bank of India for each
series of debentures.”

The motion was adopted.

————

1748 hrs.

‘SCHEDULED CASTES AND ' SCHE-
DULED TRIBES ORDERS (AMEND.
MENT) BILL

I

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
_mDY;; I beg to move:

“That the Bill to provide for the
inclusion in, and the exclusion from,
“the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
and tribes, for the re-adjustment of
tion of parliamentary

and mmhly const:tuencleg _in . se

¥ {umm b4
R z

m— as mh readh:.mmt is neces-

sitated by such incjugien Or .eelvs

sion and for matiers connected

therewith, be tlh:!.'n inta comideta-

tion.” ’

question of revhing ‘the Hsts Gf Sche-
duled Casles and Scheduded Tribes his
been uader consideration for - many
years. In 1965 the Lokur Committee
was appointed {6 go into the matter
and make suggestions for a compre-
hensive revision of the lists. The re-
commendations of this Commitiee ware
examined by the Government and dis.
cussions were heéld in 1966 with hon.
Members of Parliament and State
Ministers belonging to Scheduled
Castes and Scheduled Tribes. There-
after, the Scheduled Castes and Sche-
duled Tribes Orders (Amendment)
Bill, 1967 was introduced in Lok Sabha
and referred to a Joint Committee.
The Bill, as reported by the Joint
Committee, was taken up for consi-
deration by the Lok Sabba. However.
on account of some controversies, con-
sideration of the Bill was held over
and the Bill finally lapsed with the
dissolution of the Lok Sabha in De.
cember 1970.

Article 341 of the Constitution
relates to castes being specified by
notification with respect to any State
or Union Territory as Scheduled
Casteg in relation to that State or
Union Territory. Similarly, article
342 relates to notification of specified
tribes with respect to any State or
Unjon Territory as Scheduled Tribes
in relation to that State or Union
Territory, ag the case may be. A
major difficuity experienced by several
communities arose from ths fact that
in some States they are at present
scheduled only in a part of the State,
and not in respect of the entire “State,
with the result that this benefits, con-
cessions and reservations available to
Scheduled Castes and Scheduled Tribes
are confined only to a particular, and
at times narrow geographiced area, in
the Stjta . For example, in the Vidar-
bha area of Maharashira, . theve  are
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BRRy communities which are scheduled
Jnly in respact af certain districlg or
ehslis with the result that members
of the commupity living in certamn
villages are regarded as Scheduled
Tribes, while members of the same
community with the sume iribal char-
acteristics and handicaps living in the
nearby villages are not treatex as Sche.
duled Tribes. Such difficulties also
oceur in  other States, particularly
Andhra Pradesh. Karnataka, Gujarat
and Madbya Pradesh. There are 724
cases in the list of Scheduled Castes
and 397 cases in the list of Scheduled
Tribes where such area restrictions
have been operalive.

The Jount Commitiee on the Schedul-
ed Castes and Scheduled Tribes Orders
(Amendment) Bill, 1967 had recom-
mended the removal of area restrictions
in most of these cases. Exceptions were
sought {o be mare only in regard to
cases where two distinel communities
living in different areas bore the same
name, or where members of the same
community living in some parts of the
State has reached a much higher social
and educational status and did not ful-
fil the criteria for scheduling in those
parts of the State,

The removal of area resiriciions is
a long felt need and is a matter on
which there has been general agree-
ment. Removal of these area restric-
tions will benefit a large number of
persons, who will be entitled to the
fruits of special welfare and develop-
mental schemes for Scheduled Castos
and Scheduled Tribes. reservation in
services, etc. The present Bill has
been brought forward with a view to
removing area restrictions, as far as
possible, and thus do away with the
anomalies which exist at present.

While the gcneral scheme of the Bill
is for abolition of area restrictions, such
restrictions have been retained in 25
cases in the list of Scheduled Castes
&nd 39 cases in the list of Scheduled
Tribes. Most of these restrictions have
been, retpined in the cases of those
communities in respect of whom the
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Joint Committee had proposed such
restrictiong,

The Joint Commitiee had also re-
commended the inclusion of certan
communities and exdlusion of certain
others from the list. These are matters
on which there is considerable diver-
gence of opinion and will accordingly
have to be examined further in depth,
The present Bill, therefore. does not
deal with this aspect of the matter.
Its general scheme is not 1o have any
inclusion in, and exclusion from, the
existing lists of Scheduled Castes and
Scheduled Tribes, except to the extent
they are conseguential 1o the removal
of area restrictions, which is the basic
object of the Bili. However, such of
those rommunities which were recom-
mended for exclusion by the Commit-
tee and in respect of which ihere had
been no census returns in 1961 ag also
in 1071 have not been relained in the
Bill. In other cases where the com-
mittee had recommended exclusion, the
status quo has been maintained and
whenever any area resiriction now
appiies, such, restriction is also being
continued. In other words while many
will stand to gain from the provisions
of the Bill. none will be deprived of a
Ybenefit that may exist at presenti.

Before 1 procced further, I would
like to clarify some possible doubts and
misapprchensions that may anse in
{he minds of the hon. Memberg about
the provisiong and the scope of the Bill.
There has been at timeg a generul
criticism that Scheduled Castes or
Scheduled Tribes of cne Stale are not
freated as such in ancther State. As
1 have mentioned earlier, articles 341
and 342 of the Constitulion envisage
scheduling of specifled castes and tribes
in relation to particular 3tateg or
Union Territories only. The Schedueld
Castes or Tribes of one State will thus
not necessanly be scheduled in another
Stale, and if in anv case they happen
to be so. it is a matter of pure coinci-
dence. The framers of the consiitu.
tion apparently wanteg the question of
scheduling of a Caste or 3 Tribe to be
linked with the socio-economie condi-
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tions and the milieu in each State and
did not envisage any all-India list of
Scheduled Castes or Scheduled Tribes
as such. Apart from this genera] ques-
tion, representations have been re.
ceived from time to time about the
inclusion and exclusion of particular
communities in specific States. De-
mands have been made also on the
floor of the House in thig regard from
time to time, It would be recalled that
the Joint Committee had also made
recommendations regarding inclusion to
and exclusion from the list of Sche-
duled Castes/Tribes. This was a mat-
ter, however, where there hag been a
considerable difference of opinion, di-
vergence of approach and conflicting
views have been exprested even by
various State Governments. On the
question of removal of area restric-
tions, however, there has been no dis-
agreement or controversy. It was feit,
accordingly, that the issue of removal
of area restrictions should be delinked
from the question of inclusion or ex-
clusion and the benefits and concessions
which will Aow from the removal of
area restrictions should not be denied
by bringing in the wider gquestion
which bristles with many difficulties
and will have to be examined further
I had announced therefore while reply-
ing to Demands for Grantg of my Min-
istry in this House on 2-4-1976 that
the question of area restriction would
be separated and a suitable legislation
for the purpose introduced shortly.
The present Bil! has been bhroucht up
in fulfilment of this assurance to the
House.

Ag a resuli of this Bill, there will he
an increase in the total population of
Scheduled Castes and Scheduled Tribes.
We have made a provision in the Bill
to enable the Registrar General to re-
estimate the population of Scheduled
Castes and Scheduled Tribes on the
basis of the new lists. It will also be
necessary 1o re-allocate the reserved
constituencies Neressary provision for
this has alsg been made in the Bill
The task of re.estimation of the popu.-

lation and re-allocation of reserved
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constituencies is likely to take some
time. It is, therefore, very mnecesssry
that the BN should be passed during
the current session of Parltament itseif.

With these words, Sir, I commend
the Bill for consideration and approval
of this House.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
inclusion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
and tribes, for the re-adjustment of
representation of parliamentary and
assembly Constituencies in so far as
such re-adjustment ig necessitated by
such inclusion or exclusion and for
matters connected therewith, be
taken into consideration.”

SHRI KARTIK ORAON
daga). I beg to move:

(Lohar-

“That the Bill to provide for the
inclusion m, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
and tribes, for the re.adjustment of
represeniution of parliamentary and
assembly constituencies in so far as
such re-adjusiment is necessitated by
such inclusion or exclusion and for
matters connected therewith, be re.
ferred to a Joint Committee of the
Houses consisting of 31 members, 21
from this House, namely:—8hri
Nathu Ram Ahirwar, Shri T, Bala-
krishniah, Shri Dharnidhar Basu-
matari, Shr1 B. S. Bhuura, Shri
M C, Daga, Shri B. K. Daschow-
dhury, Shri C. T. Dhandapani, Shri
T. H. Gavit, Shri Krishna Chandra
Hajder, Shri Subodh Hansda, Shri
A, K. Kisku, Shri Nihar Laskar,
Shri Bhaljibhai Ravjibhaj Parmar,
Shri1 Paripoornanand Painuli, Shri
K Pradhani, shri Ram Surat Pra-
sad, Shri Shambhu Nath, Shri § M.
Siddayya, Shrimati Bhargvi Than-
kappan, Shri M. (. Uikey, and
Shri Kartik Oraon; and
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1!? from Rajya Sabha;

that in order to constitule a sitting
of the Joint Committee that yuorum
shal]l be one third of the tota] num-
ber of members of the Joint Com.
mitlee;

that the Commitice shall make a
report to this House by the first day
of the nexi session;

that in other respectg the Rules ol
Procedure of this House relating to
Parliamentary Committees shall
appiy with such variations and
modifications as the Speaker may
make; and "

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 10 members 1o be appoint-
ed hy Rajya Sabha 1o the Joam
Committee.” (115)
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18 hrs

The Lok Sebha then adjourned till
Eleven of the Clock on Thursday,
September 2 1976/ Bhadra 11, 1898
(Saka)



